FFAX : 0532-24001 40 REGISTEREI / AL}
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38.MG Marg Civil Lines,0ld Red Building, Allahabad-211061
Reglonal Branch, Allahabad
Dated: 30/7 12017

To

Appeliant as per address in table below

Respondent as per address in table below

Final Order No. A/71706-71708/2017-SMIBR! dated 22/11/2017

Lam directed to transmit erewith a certified copy of order passed by the Tribunal under section 129-A{4) of the
Customs Act, 1962,

' .:’Lﬁs_ﬂ:-'lfcgisil'nl'
Application Appeal Name and Address of Appellant
EOMISCHO216/2017 /833692014 Om Prakash Sunit Kumar
42,1st Floor, Coronation Building
Fatehpuri, Deihi
New Delhi
Delhi
F10006
TORISCIIOYII0NT  CISI3T0MA014 Vijay Kuwmar Parner
M/s Om Prakash Sunil Kumar 42,
Ist Floor, Coronation Building,
Fatehpui
DELHI
DELH]
COMISCITERESR01T 533710014 Sanjay Goel Partner
’ C/o Om Prakash Suni} Kumar,42, 15t
Floor,coronation Building, fatehpuri
DELKMI
DELHI
F10006

Name and Address of Respendent

! C.CE. & 8. T.-Meerui-i
- EXCISE CHOWK.. UNIVERSITY

ROADMANGAL PANDEY
NAGAR,
MIEERUT,
UTTAR PRADESH-250005

: C.CE. & 8.7 -Meerut-i
EXCISE CHOWK . UNIVERSITY
ROADMANGAL PANDEY
NAGAR,
MEERUT,
UTTAR PRADESH-250005

& C.CE & $.T -Meerut-i
EXCISE CHOWEK.. UNIVERSITY
ROADMANGAL PANDEY
NAGAR,
MEERUT,
UTTAR PRADESH-250005



Other Appellants and Respondents as per Annexure
Copy To
TAdyocate(s) / Consultant(s);

Ms. Stuti Saggi (Adv.) (ALLD)

102, MAHALAXMI ENCLAVE (ADJ.
INCOME TAX OFFICE), STANLEY

ROAD, CIVIL LINES, ALLAHABAD
(U.P)-211001

8 Bar Association, CESTAF, Allahabad
9 Director PubHeations, Customs, Excise. 1P, Estate, Detht

10 /s Centax Pubdications Pvt. Ltd., 1512-13, Bhishm Pieamah Marg, Opp ICICI Bank of Defence Colony New
Dedhi-3

11 Company Law Institute of India Pvi. Lid,, No.2 {(old no36), Vaithyaram Street, T, Nagar, Chennai-17
12 Taxmann Allied Service Pyl LAd., 5932, New Roktak Road, New Delhi-110005

13 LAWCRUX Advisors Pvi. 14d., LAW House, 1-8, Seclor-10, Faridabad 121003 {Haryana)

14 TaxIndiaOnline.com Pvt. Lid., 2nd Floor, Vasant Arcade, Vasant Funj, New Delhi - 110670

15 Mark Professional Services Pvt. Lid., 108, Everest Block, Aditys Enctave, Hyderabad - 38

16 The JCFAT soclety, 52, Nagarjuna MHill, Punjagutta Hyderabad.-300082

17 M/& Knowledge Processing Pt Btd{tanmunugementindia.com), FI-19, 15t Floor,Cross River Mali,CBD
Ground, Near Karkardeoma Court,Delhi-110032
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. I
MISC Application Nos. C/Misc/70216-70218/2017 in
APPEAL Nos. C/53369-53371/2014-CU[SM]

(Arising oul of Orders-in-Appeal No. 9 to H/CUS/APPL/MRT-1/2013
dated 19/11/2013 passed by Commissioner of Central Excise & Customs
(Appeals), Meerut)

M/s Om Prakash Sunil Kumar (in Appeal No. C/53369/20143,

Vijay Kumar (Partuer) (in Appeal No. C/533702014) &
i) pi

Sanjay Goel (Partner) (in Appeal No. C/53371/2014) Appeitant(s)
Vs,
Commissioner of Central IExcise, Meerut-I Respondent(s)

Ms. Stuti Sagei (Advocate) tor Appeliani(s)
Shri Molid, Allaf (Asstt, Commr.) AR for Respondent(s)
CORAM:

Hon'ble Mrs. Archana Wad hiwa, Member (Judicial)

Date 01‘"'1~learing : 22/11/2017
Lrate of Decision : 22001/205%

Per; Archana Wadhwa

Vide the Stay Order No. 70044-7046 /2017 dated
16.02.2017, the appellant was directed to deposit an amount
of Rs. 20,000/~ each for the purpose of hea/igqg of their
appeal.

2, Appellants have filed an application for recalling of the
Stay Order on the ground that as per the decision of the
Hon’ble Delhi High Court in the case of Mangali Impex Ltd,

- /}\\.ﬂ”/ﬁﬂ



[ )

MISC Applicition Nos.
Cihieg/7U2)6-202 182017 in
APPEAL Nos. (/53369-53371/2014-CLI[S ]

vs. UOI reported at 2016 (335) ELT 605 (Del} laying down
that the show cause notice is issued by DRI are not
sustainable, they are likely to succeed 1 also find that the said
Stay Order was passed in view of the order earlier order No.
52720-52721/2014 dated 05.08.2014, in respect of appeals
arising from the same impugned order. The earlier appeals
stand remanded by the Tribunal on the ground that through
the Hon’ble Deihi High Court has held in favour of the
assessee but the said Order of the Hon'ble Delhi High stand
stayed by the Honble Delhi High Court. The matter was
remanded to the Original Adjudicating Authority to re-decide
the issue after the outcome of the Hon'ble Supreme Court
decision.

5. Inasmuch as in the present case also the same issue s
involved, 1, after recalling the Stay Order, proceed to decide
the appeals itself. As the other appeals arising from the same
impugned order stands remanded, I remand the present three
appeals also for fresh decision, int the light of the observation
made in the earlier remand order. Misc Application as also

Appeals get disposed of in above manner.

(Dictated and pronounced in Court) | s

) Sd/-

P Archana Wadhawa}
"\,7_;3\ ember{Judicial)
st
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